
To, 
The Registrar 
The National Green Tribunal 
Principal Bench 
New Delhi 

E-mail: judicial-ngt@gov.in 

SUBJECT: REPORT ON BEHALF OF THE ASSISTANT COMMISSIONER OF POLICE I, GAUTAM 
BUDDHA NAGAR, UTTAR PRADESH IN O.A. 771 OF 2022 NISHANT BHARGAVA VS STATE OF UP 
& ORS. 

Respected Sir, 

With reference to the above-mentioned subject the report is filed by the Assistant 
Commissioner of Police I, Gautam Buddha Nagar, Uttar Pradesh in O.A. No. 771 of 2022 
Nishant Bhargava vs State ofUP & Ors. The Assistant Commissioner of Police I, report is hereby 
submitted for your kind Perusal and necessary action please. 

Enclosure: Report 

Yours Sincerely 

rar 
27s |24 

Date: 27.05.2024 

Praveen Kumar Singhiur cN R 
Assistant Commissioner of PolicetD TT 
Noida, Gautam Buddha Nagar,HtaPradesh 
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REPORT FILED BY THE ASSISTANT COMMISSIONER OF POLICE I, 

NOIDA,DISTRICT - GAUTAM BUDDHA NAGAR 

1. That the OA 771/2022 titled as NISHANT BHARGAVA VS STATE OF UTTAR 

PRADESH is pending before this Hon'ble National Green Tribunal, Principle 
Bench, New Delhi. This OA has been registered U/S 14 &15 of NGT Act 
,2010 pursuant to a letter petition dated 10.06.2022 received from 
Nishant Bhargava, General Secretary, Kensington Park-1, Phase-1, Sector 
133, District Gautam Budh Nagar, Noida, U.P. The complaint is that project 
was developed by M/s. Jaypee Infratech Limited but there are several 
violations of environmental norms and laws causing damage to 

environment inasmuch as sewer is overflowing from manholes and falling 
into rain water drains in many blocks of Kensington Park-1 area; sewer 
pipeline laying work in L Block and road construction in G Block is going 
on causing major air pollution; construction activity going on at the 
entrance of the project without taking precautionary measures, causing 
air pollution; and sewer ines and drainage overflow and STP is non 
functional. 

2. That by the order dated 4.01.2023 The Hon'ble NGT constituted a joint 
committee comprising state PCB and District Magistrate Gautam Buddha 
Nagar for visit the site, collect relevant information and submit a factual 
and action taken if any report within one month. the report needs to 
clarify and bring out factual compliance status with respect to water act 
1974, and air act 1981as well as environmental condition, if specified in 

EC. 

3. That in pursuance to above order dated 4.01.2023 the joint committee 
submitted a report dated 10.02.2023 for finding violation/lapses and gave 
observation during inspection... 

The relevant portion is reproduced herein : 

PARA 2: During inspection, project was found under construction regards 
to residential tower. Civil and structural work of multistoried residential 
towers is completed and plaster and finish work is going on. It was 
observed that project proponent has not maintained arrangements to 
control dust on the construction site as per rules. At site proper water 
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sprinkling, net covering, physical barricading of the area and other dust 
mitigation measures were not taken in to account. 

PARA 3: It was informed by the complainant and project residents present 
during the inspection that due to lack of proper disposal of domestic 
effluent generated from their houses, the generated effluent overflows 

through the manholes, causing inconvenience. During inspection, 
manholes of the Project were observed but overflow was not there at the 

time of inspection but to mention that as there is no suitable network for 
disposal of generated sewerage it may cause overflow from the manholes. 

It is clear from the above facts that the project developer/IRP has not 
addressed the issue of public nuisance. Section-133 of Criminal Procedure 
Code (CrPc) authorizes the District Magistrate to exercise the power of the 
said section and direct the project developer/IRP accordingly. District, Gautam 
Buddha Nagar has been declared Police Commissionerate in January-2020 
and power District Magistrate Under Criminal Procedure Code (CrPC) has been 
transferred to Police Commissioner in Gautam Buddha Nagar. Therefore the 

Police commissioner be requested to direct Deputy Commissioner of Police, 
Noida to register case under section-133 of Criminal Procedure Code (CrPC) 

and issue legal mandate to the project developer/appointed IRP to ensure 
public nuisance is removed and norms are adhered with. 

4. That in compliance of letter no.1370/L-163/2023 written by the District 

Magistrate Gautam Buddha Nagar addressed to the Commissioner of 
Police district Gautam Buddha Nagar, the concerned Sub Inspector 
/chowki In-charge of Wish Town Police Station sector 126 Noida, district 

Gautam Buddha Nagar visited the site in question and found gross public 
nuisance, domestic effluent , effluent overflow through manholes, huge 
dust in the air in the proximity of the area, etc. it is submitted that this 
Sub Inspector/chowki In charge prepared a report U/S 133 of CrPC 1973 
and also made an entry in the general diary no. 26 dated 27.05.2024 in 
police station sector 126 Noida district Gautam Buddha Nagar and 

submitted this report in the Court of Additional Police Commissioner, 
Commissionerate Gautam Buddha Nagar for necessary further 

action.(ANNEXURE 1 True copy of letter along with police report U/s 133 
of CrPC and photographs). 
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5. That the report is being filed for the kind consideration of this Hon'ble 
Tribunal for further orders. 

3 

27|sl24 
PRAVEEN KUMARSINGH s) 

ASSISTANT COMMISSIONER OF POLICE I3yD eto 

NOIDA, DISTRICT - GAUTAM BUDDHA NAGAR 
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iS0V-163 2023 
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ANNEXUR E -1 

fAT5: 10,02 2023 

fafaes tH-128 s/3`OROo fa Public Nuisance giteTG 
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State (a): 3 I 
P.S. (T41: RR-128 

District (a): ne eugz R 

1. G.D. No. (we d.): 026 

2. 
3. 

G.D,. Date (-ar t): 27/05/2024 14:27 a 

G.D. Type (HET TOI): aeaTe 

4. Entry for (offcer) (ufataftt )): sar Aagi 

5. Case Type (49 : o 

6. Subject (faa): 

7. G.D. Brief 

General Dlary Datalls 

. Auu H t i iti hu PUBLIC NUISANCE grauafüenud gaiT NGT 

8. Acts & Sectians (ufrqu ar eTI): 
S.No.(5.8E) Acts (afafun) 

Report Printed on (fétgun ft: 27IO5/2024 

Report Printed by (ae z1u fet yc: 
Name (TH): PRAMOD KUMAR SINGH 

Rank (: 1(lnspector) 
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